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Police Guards

1205. Shri B. C. Ramble: Will the
Minister of Home Affairs be pleased 
to state:

(a) whether any person has been 
granted police guard in Delhi (Old 
and New) during 1956; and

(b) if so, the names of the persons 
and the reasons therefore, and who 
bore the expenses of the said guard, 
if any?

The Minister of State in the Minis­
try of Home Affairs (Shri Datar):
(a) Yes.

(b) It would not be in the public 
interest to disclose the names of all 
persons who have been provided 
police guards or the reasons there­
for. Po’ire guards are provided 
where Government consider that 
there is such need. The question of 
cost depends on the circumstances of 
each case.

Scheduled Tribes

1206. Shrl Sanganna: Will the
Minister of Home Affairs be pleased 
to state whether all the State Gov­
ernments have sent schemes for the 
socio-economic development of the 
Adivasis in their respective States for 
the Second Five Year Plan?

The Deputy Minist°r of llome 
Affairs (Shrimati Alva): Yes, Sir 
The revised plans from the States 
affected by reorganisation are, how­
ever, awaited.
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Manufacture of Vehicles
1208. Shri Viswanatha Reddy: Will 

the Minister of Defence be pleased to 
state:

(a) whether there is any proposal 
to set up a factory for the manu­
facture of trucks and such other 
mobile vehicles, for the use of Armed 
forces; and

(b) if so, what decisions if any 
have been taken in this regard?

The Deputy Minister of Defence 
(Shri Raghuramaiah)*. (a) No

(b) Does not arise.
Confirmation of Displaced Govern­

ment Employees
1209. Shri Ramji Venn*: Will the 

Minister of Home Affairs be pleased 
to state:

(a) whether it is a fact that dis­
placed Government employees in­
cluded in the initially constituted 
Regular Temporary Establishment of 
Assistants under the liberalised rules 
have not been confirmed so far;

(b) whether it is also a fact that 
about 400 persons who qualified in 
the Assistants Examination of 1956 
have been appointed on substantive 
basis, and

(c) if so, the reasons for mitigating 
the benefit granted to displaced Gov­
ernment employees and making them 
junior to fresh hands?




